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No. l697(2)D(Vll—V-1 I(KA) -25-2002
Dated Lucknow, September 6, 2002

IN pursuance of the provisions of clause (3) of Article 348‘ of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh
Chhatrapati Shahuji- Maharaj Chikitsa Vishwavidyalayé Adhiniyam, 2002 (Uttar Pradesh Adhiniyam
Sankhya 8§ of 2002) as passed by the Uniar Pradesh Legislature and assented to by the Govemnor on
September 5, 2002.

M ol . - . Du bg
THE UTTAR PRADESH’L W
Medical Uni “_) ﬁﬁ'bl
(U. P. ACTNO. 80F2002) ]ch“Dq
[As passea‘ by the Uttar Pradesh Legrs!arure] l 5)& &0 6
AN L | 8leeo]
ACT . 2|2V

fo prowde jbr the establishment of a ‘Medical Unrvers:ry by the name of
Chhatrapati Shahuji Maharaj Medical University by iransfer of the King George's
Medical College and the Gandhi. Memorial and Associated Hospitals from the-
University of Luc!mow to the said Medical University and for matters connected
" therewith.

IT IS HEREBY enacted in the Fifty-third. Year of the Republic of India as follows :—

CHAPTER-1 o 4
Prellmmary '

1. (1) This Act may be called the| Uttar Pradesh Chhatrapati Shahiyji Mafiaraj Shon titl and
Maedical Unwerslly Act, 2002, L\ %ul?% JJ% \8 }a@—} commencement

(2) 1t shall come.into force on such -date as the State Govemmem may, by
notification, appoint in this behalf.

2. In this Act- ’ Definitions

(1) -"Academic Council’, "Court’ and ‘Executive Council’ mean
respectively the Academic Council. the Court and the Executive Council of the
Unwersnv

{2} "appointed date” means the date notified by the State Government
under sub-section {2} of section 1:
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(3) “dentistry” and *medicine’ shall have the meanings assigned to them
in the Dentists Acts, 1948 and the Indian Medicine Acl, 1956 respectively;

(4) “faculty’ means a faculty of the University;

(3} *Gandhi Mcmorial and Associated Hospitals’ means the Gandhi
Memorial Hospitals, the Queen ‘Mary's Hospitals. the Kasturba Clinic and
Hospitals (Tuberculosis), the Children Hospitals, the hospitals attached to the
Faculty of Dental Sciences, the Leprosy Hospitals and Blood Bank, the
Rehabilitaion and Artificial Limb ~ Centre and includes all hospitals,
dispensaries and laboratories which are attached to or adjuncts of any of the
afoeremennioned hospitals and the blood bank;

{6) ~hostel’ means a unit of residence for students. maintained or
recognized by the University;

(7) ‘institutions’ -means the King George’s Medical College and the
Gandhi Memorial and Associated Hospitals;

(8) “‘King George's Medical College’ includes all dispensaries; lecture
rooms, museums, laboratories, libraries, hostels and boarding houses used in
connection with, or as accessgrics o, or adjuncts of the said College including
the Dental Faculty thereof:

(9} ‘orescribed’ means prescribed by the Statutes:

(10} ‘registered graduate’ means a graduate of the Universily registered
in accordance with the Stalutes and includes a graduate who has acquired any
medical degree as a student of the King George’s Medical College belore the
appointted date;

(11) ‘Seawutes’ .*Ordinances’ and ‘Regulations’ means receptively the
Stautes’ Ordinances and Regulations of the Universily; )

(12) *teacher’ means a leacher employed by the University for imparing -

instruction and guiding and conducting rescarch in the Cniversity:

(13) ‘University’ means the Chhatrapati Shahuji Maharaj Medical

University established under this Aet.

. CHAPTER-~H
~ The University

3. The Chancellor, the Vice ‘Chancellor, and the members of the Pxecutive

Council, the Court and the Academic Council for the time being holding office as such
in the University shall colistitute a body corporate by the name of Chhatrapati Shahuji
Maharaj Medical University.

4. On and from the appeinted date-

tui e contro! and management of the institutions which were transferred

b eneentive order with effeer (ram March 1. 1921 froin the Flate Governmen:
s e G ,..‘.J;!'I,: firee eperemt e Creem o oar d
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(b all propenies‘and assets pertaining to the said institutions, whether
acquired or created out of grants from the State Govemment or otherwise,
including any cash balances held by the Lucknow University in the names of
the institutions or on their account, whether in deposit, with any bank or

“otherwise, shall stand transferred from the Lucknow University 1o and vest in,
the University;

(¢} subject 1o the provisions of section 5, all rights, powers and privileges,
duties, debts, liabilities and obligations of the Lucknow University, contractual
or otherwise, arising or accrued or incurred in relation to the affairs of any of -~
the institutions shall stand transferred 10 the University; -

fd) any doubt or difference in regard to whether any asset or liability
~stands transferred under the foregoing clauses shall be referred to the State
' Government, whose decision thereon shall be final;

(e} all references in any will, deed or other documems whelher made or .
executed before or after the appointed date, which contams any bequest,— gift
endowment or trust in favour of the Lucknow University for the purposes of
any of the institutions, shall be construed as if the Chhatrapati Shahuji Mahara)
Medical University was therein named instead of the Lucknow University.

5. The properties, assets and rights transferred to the University by virtue of  Utilisation of
’ 15 efe,
section 4, shail continue to be utilized for the purposes for which they were being
unhsed or were intended 10 be utilized lmmedlately before the appointed date.

. 6. Notivithstanding anything contained in the Uttar Pradesh State Umversmas Transfer of king

] George's Medical
Act, 19?: and the statuies made thereunder,- . . College to the

fa) the King Georue s Medical College shall with effect from the University
. ‘appointed date cease to be a constituent college of the Lucknow Unwers:ry ‘and
_ shall stand upgraded and be ransferred to the University.

(b) 3“)’ student of the king Georoe s Medical College who immediately
prior to the appointed date was studying for any examinations of the Lucknow
University shall continue his studies as a student of the University and be

permitted to complete his courses in preparat:on therefor and be admitted to the
examinations of the University.

-

7. (1) The person holding office as Pnnmpal of the King George's Medical F;r::_aplzﬁnlmﬁl:m
College immédiately before the appointed date shall ori abolition of the post of Principal :nd ;:n‘ ancetlor
with -effect from that date, stand appointed as Vice Chancellor until a regular -,

appointment is made to the post by the Chanceilor in accordance with this Act.

) Thekgm:m&,(‘.hénccllor.a;d——% Chief Superintendent of Hospitals m b Voo
appointed by the Vice Chanceflor from ameny professors of the-University. g‘\ PS s 3 O Y } C}L]

(3) The senior-most professor of the University, excluding the Dental Faculty,
shall be the Dean of the Medical Faculiy and shall hold office for a period of three vears,
and the post shall thereafier be rotaréd in accordance with seniority.

(4) The person hulding office 23 Dean of the Dental Facully immediately before
the appointed date, shall continue 1w hold office until the expiry of his term in

accordance with the Uttar Pradesh State Universit’ *s Act, 1973, and therealter, the office
shall rotate in order of senionn eveny three vears.
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8. Until the constitution of the new Executive Council for the University in
accordance with the provisions of this Act, an interim Executive Council consisting of
the following members, shall discharge 1he duties of the Executive Councﬂ -

(a) The Vice Chancellor, who shall be the Chairman 1hereof

(b)Fhe Pro-vice-Chancetlorsif-anys| O \fﬁ:c’ (:1_
(c) The Deans of Faculties; w 1! e\

(d) two senior most Professors of the University (other than Deans);

{e) the Senior Judge, Lucknow Bench of the High Court or another Judge
of that Bench deputed by him for any meeting;

(/) the Diréétor General, Medial Education, Uttar Pradesh;

(z) the Prmcupal of a State Medical College, nominated by the
Chancellor;

(h) the Director, Sanjay Gandhl Post Graduate Institute of Medical
Scwnces Lucknow;

(i) the Director, All India Insutute of Medlcal Sc:ences New Delhl ora
Professor of that Institute deputed by him to attend any meeting

() two retired Pr1nc1pals and two retired Professors of King George's
. Medical College as it stood bcforc the appointed date, nominated by the
Cha.nccllor

{k) one eminent person of national or international. repute from the-

medical profession nominated by the Chancellor.

.9. Every teacher or other servant of the Lucknow University duly appointed in
connection with the affairs of the institutions and serving the institutions as such
immediately before the appointed date shall unless within ninety" days Yrom the

~ appointed date he gives notice in writing to the Unwersrty of his intention not to become

an employee of the Unwemty, become teacher or olher servant of the Umversny and
skall hold his office by the same tenure and upon the same terms and conditions and
with the same rights as to retitement benefits or other matters as he would have held

N under the Lucknow University if this Act had not been passed and-shall continue to do
so untit his employment under the University is duly ferminated or until those terms and .

conditions are duly altered in accordance with this Act or statutes made thereunder.
10. The objects of the University shall be-

{a) to disseminate and advance knowledce in, medlcme and denustry and

,m’ ensure efﬁcl,ent and systemauc mslrucuons teachmg, trauuug and research .

therein;

(b) to provide for a multipurpose super-speciality hospital ®nd trauma
center by upgrading the existing institutions and to establish them as a center of
excellence; -

{c} to treat patients in its hospitals;
{d) to develop a nursing training center;:

" (e) to administer, manage and control the hospitals, including the
Rehabilition and Artificial Limb Centre, pathological laboratories, diagnostic
centers and blood banks;

{(f} to cstablish a tele-medicine departments;
{g} to develop a reproductive and population control research institute;

¢h} 1o develop a genetics depam)nents;
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(#) to develop an environment and pollution control institute:
(3) to develop transfusion medicing;
k) to develop a nutrition research center;

(I} to develop gene-therapy, molecular biology. robotic surgery, bio-
informatics, organs transplantation, bio-technology. immunology and clinicai
epidemiology and other state-of-the-art facilities in medicine and dentistry; and

{m) to establish a center for imparting training to teachers.

11. The University shall have the following pbwers and duties, namely :-

(i) to institute teaching and training in such branches of medicine and
dentistry as the University may think fit, and to make provisions for research
and for the advancement and dissemination of knowledge in those branches;

(ii} to institute and award dégrees, diplomas, certificales and other
academic dtstlncnons

(i) to admit students to the various courses of study of the University
and to conduct examinations or tests and Iay down conditions in respect
thereof’, :

(iv) to hold examinations for, and to grant and confer degrees, diplomas
and other academic distinctions to, and, on persons, who-

fa) have pursued a course of study in the University, or
(b} have carried on research in the University;

(v) to confer honorary degrees or other academic dtstlnctlons in the
manner and under condmons laid down in the Statutes;

(w) to grant such diplomas” to, and- to provide such lecrures and
instructions for persons, not being students of the Umversn:y as the University.
may delermine;

(vii) to co-operate or collaborate with other Universities and authorities in
such manner, and for such purposes, as the University may determine;

(viii} 10 institute and award scholarships, fellowships (including travelling
fellowshlp)‘ studentships, stipend, medals and prizes in accordanca with the
Stawtes and Ordinances;

] {ix) to recbgnizg for the purposes of admission to a course of study for a
degree or diploma, as equivalent to its own degree any degree -or dipioma

conferred by -any other university or, as equivalent to the Intermediate -

‘examination of the Board of High School and Intermediate Education, Uttar
Pradesh, any examination conducted by any other university or authority:

{x) to establish, maintair and administer institutes of research, hospitals.
laboratories, Ilbranes or other things necessary to carry out the objects of the
University:

(xi) to establish, maintain and administer hostels and to recognize places
of residence for swudents of 1he University: '

(xii) to fix and collect fees and other charges in accordance with the
Ordinances:

(xiii) 10 supervise and control the residents. and to regulate the discipline
of students of the University, the institutes and 1 make arrangements for
promoting their health:’

Powers and duties
of the University
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" (xiv) 10 create tedching, administrative, ministerial and othef necessary ;
posts required by the University and to make appointments thereto;

(xv)to undenake publications of works of merit and research;
(xvi) to provide for management and treatment of the patlents in m_
hospitals; )
. {xvii) to do all such acts and things, whether mcrdental to the powers

g %y, aforesald or not, as may be required in. order to further the objects of the ‘"
’??5&_0 Coy,, - unwersu(—‘_______r\’/______r\ 13 img ‘
U’oqb_ q“o‘,.. s 7y %eor niversity shall be open to all persons trresp.e‘éu of rate, class, creed .
g 2 %éo‘b%é’e Or‘%, g Umvers:ty may — : - '
o : i : :
. Ry O &g € Tie
&"Q’e > b Qq?! jty of admtsswn to the courses of; study of the"v
Q?d' Pq%.;b‘b&. e : -
Cop, ‘?Be(
“op f favour of‘ the Schedu!ed Castes t.he Scheduled
B ~ % asses, gtrl students and other, eateuones in
. ’ "\\‘\
, Visitation - _]3 (1‘ I~ tale Goyemrnent ahall have_ the rrg_ht to muse an ms;pectton 10 bel

made by “such’ person’or. persons’ as it ‘ay dll‘E.‘Ct : ;
bulldmgs {ibraries, laboratones, workshops and. eqmpment and a]so of 1he exammatmns :
“téaching and all other works conducted or ‘done by vthe Umverslty ‘or;.to causé an mqulry_‘
Ltobe made in the hke manner m respect of any matter cormected with the admlmsn'anon"

Lo

. , : : i i 3
- (2) Where the State Govemment dECIdESLlO cause an mspectton-or';] quu-y 10
rough’the -

ol

oy sl Mt i » (i
Reglstrar and any person nomm ed by the Execu _ Ay heEph 2 t,i*'it’ deh -y

, - >‘;.-\‘--' P

3’6 ght to

lndtan P‘enal Code

(4) The State Government shall address the Vice— Chancellqr with reference -
to the result of stich inspection or inquiry, and the Vice~ Chancellor shall communicate
to the Executive Council the views of the State Govemment with :.uch advu:e as the
State Government may offer upon the aclion 10 be taken thereon . )

wa

[53) The Vice- Chanceller shall then. within such time as t‘he State Government
may fix, submit 1o it a repon of the action laken or proposed to beé taken by the
Executive Council. :

(6} If the Un.iversit_\' authorities do nol. within a reasonable time. 1ake action
o the satistaction of the Swate Government. the State Government may. afier
considering any explanation which the University authorities may furnish. issuc such
directions as it may think fit. and the University autherities shall be bound 10 complhy
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(7) The State Government shall send to the Chancellor a copy of every report
of an inspection or inquiry caused to be made under sub-section (1) and of every
communication received from 1he Vice- Chancellor under sub-section (5), and of every
direction issued under sub-section (6), and also of every report or information received
in respect of compliance or non-compliance with such directions.

CHAPTER II1
Officers of the University

14. The following shall be the officers of the University—
(a) the Chancellor;

Officers of the
University

(5 the Vice-Chancellor: O ﬁ QJ /ﬁ‘_g %) ,9 d?)q _

| ‘(cﬂ the Fmance Oﬁ'cer;

“fe) tl_1_.e Régishar - ‘
() the Controller of examination, if any,
{g) the Deans of the Faculties;

(h) the Dean of the Studean Welfare

() such other officers as rnay be declared by the Statutes to be the
Officers of the University. -y

t5. (1) The Govemor shall be the Chancellor of the University. He shall by
virtue of his office be the Head of the University and the President of the Court and
shall when present, presnde at meetings of the Court, and at.any convocation of the
University. | ERRE o

' {,-:l.;'.." e

@ Every proposal for the conferment of any hondrary deﬂree shall be subject
to the ccnﬁrrnatmn by the Chancellor. C e -

(J) It shall be the duty of the Vice-Chancellor to furnish such iriformation or

records relating to the administration of the affairs of the Umversny, as the Chancellor
may call for. .

(4) The Chancel]or shall have such other’ powers as mqy be conferred on hlm
by or under the Statutes or the Ordmances .

16. (1) The Vic_e-ChancelIor shall be a whole-time salaried officer of the
University and shall be appointed by the Chancellor, except as provided by sub-section
(5) or sub-section (10), from amongst the persons whose names are submitted to him
by the Committee constituted in accordance with the provisions of sub-section {2).

(2) The Committee referred to in sub-section (1) shall consist of the following
members, nameiy —

fa) one person (not being a person connected with the University. or
hostel) to be elected by the Executive Council at least three months before the
date on which a vacancy -in the office of the Vice-Chancellor is due to occur
by reason of expiry of his term:

fh) one person who is or has been a Juduze of the High Court of
Judicowre av Allababid. including the Chief Justice thereol. nominated by the
said Chiet'lustice: and

fe) one persan to be nominated by the Chanceltor who shall also be the
convenor of the Commitece-

The Chanceltor

The Vice —
Chancellor

\%J
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Provided that where the Executive Council fails to elect any person in
accordance with clause (a), then the Chancellor shall nominate in addition to the
person aominated by him under clause (c}, one person in lien of the representative of
the Executive Council.

(3) The Comminee, shall as far as may be, at least sixty days before the date
on which a vacancy in the office of the Vice-Chancellor is due to occur by reason of
expiry of term or resignation under sub-section (7), and also whenever so required and
before such date as may be specified by the Chancellor submit to the Chancellor the
names of not less than three and not more than five persons suitable to hold the office
of the Vice-Chancellor. The Committee shall, while submitting the names, also
forward to the Chancellor a concise statement showing the academic qualifications and
other distinclions of each of the persons so recommended but shall not indicate any
order of preference

LR g G

Zr

B

i

(4) Where the Chancellor does not consider any one or more of persons
recommended by the Committee to be suitable for appointment as Vice-Chancellor or
if one or more of the persons recommended is or are not available for appointment and
the choice of the Chancellor is restricted to less than three persons, he may require the
Committee to submit a kst of fresh names in accordance with sub-section (3).

(5) If the committee in the case referred to in sub-section (3) or sub-section %
(4) fails or is unable to suggest any names within the time specified by the Chancellor, ;
or if the Chancellor does not consider any one or more of the fresh names
. recommended by the Commiittee to be suitable for appointment as Vice-Chancellor
another Commitiee consisting of three persons of academic eminence shall be
constituted by the Chancellor which shall submit the names in accordance wllh sub-
section (.)) Cel

" (6) No act or proceedmg of the Committee shafl b&-invalidated merely by - o
reason of the existence of a vacancy or vacancies among its members or by reason of %
some person having taken part in the proceedings who_is subsequently- found rLt to K
have been entitled 10 do so. " ) P

—— — T 0T T sueb '5\ Sov
C_-‘,u,\y%,pj'lﬁ,- " NT) (a) Only such | person shall be eligible for the appointment to the l 7

I| :L,\ Q CSD‘-IOf V:ce—Chaneellor who has not attained the age of 65 years;
] (b) The ‘Vice-Chancellor shall hold office for a term of three years from the
date he enters upon his office or. till he attains the age of sixty-cight years

whlchever ls earller
(c) The Vlce—Chanoellor who has not attained the age of 65 years, may be
appointed as such for second term. .

¥
Provided that the Vice-Chancellor may by writing under his hand addressed to

the Chancetlor resign his office, and shall cease to hold his office on the acceptence by the
Chancellor of such resignation.”
e e s oot Loy appatnt any Sl peson
the office of Vice- Chancel[or fora term not exceeding six months as he may specify-
{a) where a vacancy in the office of Vice-Chancellor occurs or is likely
to occur by reason of leave or any other cause. not being resignation or expiry
of term. ol which a report shall forthwith be made by the Registrar 10 the
Chancellor:
{h) where a vacancy in the office of Vice-Chancellor occurs and i
_cannotl be convenicnf]y and expeditiously filled in accordance with the
provisions of sub-sections (1) to (3}
fc) any other emergency:



I R HGMRT T, 6 RN, 2002 39

Provided that the Chancellor may, from time to time, extend the term of
appointment of any person to the office of Vice-Chancellor under this sub-section, so
however, that the total term of such appointment (including the term fixed in the
original order) does not exceed one year.

{11} Until a Vice-Chancellor appointed under sub-section (1} or sub-section W
\ (5) or sub-section (10) assumes office, the[R —orwhere-there —L O\mvttec‘) /lﬂ,}
JAs_no-Pre-Vice-Chaneellor, the seniormost Professor of the Unwersny shall discharge XY l QD LY.

the duties of the Vice-Chancellor as well.

(12) If in the opinion of the Chancellor, the Vice-Chancellor willfuily omits
or refuses to carry out the provisions of this Act or abuses the powers vested in him, or
if it otherwise appears to the Chancellor that the continuance of the Vice-Chancellor in
office is detrimental to the interest of the University, the Chancellor may, after making
such inquiry as he deems proper, by order, remove the Vice-Chancellor.

(13) During the pendency, or in contemplatlon of any mquu‘y referred to m
sub-section (12) !he Chancellor may order that till further orders -

(a) such Vice-Chancellor shall refrain from perfonnmg the ﬁmcuans of
the office of Vice-Chancellor, but shali continue to get t!'te emcluments to
which he was otherwise entitled under sub-section (8); )

B i S
. e T

(b) the functions of the office of the Vtce-Chancel lor shall be perforrned
by the person specified in the order.

17.(1) The Vice-Chancellor shali. be the pr1nc1pal executive and academic Powcrsand

officer of the University and shall — dutics of the Vice-
ty s Chancellor

(@) exercise general supervision and conlrol over the aﬁ'airs of the
Unwersny, N . -

(b) give eﬂ'ect to the decisions oflhe aulhorllles of the Unwemty,

(¢} in the absence of the Chancelior, pres:de at meeungs of the Coun
- and at any convocation of the University; ‘

(d be responSIble for the maintenance of discipline in the Unwersuy
mcludmg the prohibition of any violent or mdecenl ragging of fresh students
by the1r semors

(e) be responsible for holding and conducting the Umverslty
examinations properly and at due times and for ensiring that the results of
such examinations are published expeditiously and that the academic session
of the University starts and ends on proper dates.

{2) He shall be an ex-officic member and Chairman of the E\ecutwe Councll
the Academic Council and the Finance Committee. - ¥

{(3) He shall have the right to speak in and otherwise o take part in the
meeting of any other authority or body of the University but shall not by virtue of this
sub-section be entitled 10 vote.

(4) It shall be the .duty of the Vice-Chancellor to ensure the faithful
observance of the provisions of this Act, the Statutes and the Ordinances and he shall,
without prejudice to the power of the Chancellor under sections 15 and 53 possess all
such powers as may be necessary in that behalf.

(5) The Vice-Chancellor shall have the power to convene or cause to be
convened meetings of the Executive Council. the Court the Academic Council and the
Finance Commiuee:

Provided that he may delegate this power to any other officer of the
University.
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(6) Where any matter other than the appointment of teacher of the University
is of urgent nature requiring immediate action and the same could not be immediately
dealt with by any officer or the authority or other body of the University empowered
by or under this Act to deal with it the Vice-Chancellor may take such action as he
may deem fit and shall forthwith report the action taken by him to the Chancellor and
also to the officer, authority, or other body who or which in the ordinary course would
have dealt with the matter: -

Provided that no such action sha)l be taken by the Vice-Chancellor without
the previous approval of the Chancellor, if it would involve a deviation from the
provisions of the Statutes or the Ordinances:

Provided further that if an officers, authority or other bedy is of opinion that
such action ought not to have been taken, he or it may refer ‘the matter to the
Chancellor who may either confirm the action taken by the Vice-Chancellor or annul
the same or modify it in such manner, as thinks fit and thereupon, it shall cease to have
effect or, as the case may be, take effect.in the modified from, so however, the such
annuiment or modification shall be without prejudice to the validity of anything
previously done by or under the order of the Vice-Chanceltor: ~

Provided also ihat any person in the service of University who is aggrieved by
the action taken by the Vice-Chancellor under the sub-section shall have the right to
appeal against such action to the Executive Council within three months from the date

on which decision on such action is communicated to him and thereupon, the
Executive Council may confirm, modify or .reverse the action iaken by the Vlce-
Chancellor. .

(7} Nothing in sub-section (6) shall be deemed to empower the Vice-
Chancellor to incur any expenditure not duly authorized and provided for in the
budget. : :

{8) Where the exerclse of 1he power. by the Yice- Chancellor under sub-section
(6) involves the -appointment of an ofﬁcer ‘such appolntment shall terminate on
appointment being made in the prescnbed manner or on the expiration of a penod of
six months from the date of the order of the Vlce-Chancellor, whlchever is wrher

) The Vice- Chancellor shall exercise such or.her powers as may be laid

down by Iihe S_tatutes fmd Ordmance:.j_,‘l — Ovmﬁ”eJ % L\} Qﬁd]
. 18. (1) The VicexChancellor, if he considers nex‘ssary, may appomt a Pro-
Vme—Chancc!lor from amongst the professors of the Univeryity

(2) The Pro Vice-Chancellor. appointed under sub-section (1} shall d:scharoe
the duties in addition to his duties asa professor. '

(3) The Pro-Vice-Chancellor.shall hold office at the pleasure of thQ' Vice-
Chancellor,

{4) The ﬁro—Vice-Chance[!or shall get an honorarium of rupees one thousand
per month.

(3 Pro—V:ce Chaneellor shall assist the Vice-Chancellor in respect of such
matters, a8 may- be specmcd by the Vice-Chancellor in this behalf from time 1o time
and shall preside over the meetings of the University in the absance of the Vice-
Chancellor and shall exercise such powers and perform such duties as may be assigned
or defegated te him by the Vice-Chancellor,

e (45 There shall he a Finance Oflicer for the Unnversity, who shall be
areaimice Beothie Stge Goverfinent by u potiNcation, and s remenecation and
shawamices shali be paid by the University,

71 Yhe Finance Qfficer shall be responstble tor presenting the budget (annual
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(3) He shal! have the right to speai in and otherwise to la.ke part in the
_]:»roi:eedmgs of the Executive Council but shall not be entitled to vote.

(4) The Finance Officer shall hage duty —

- s {a)_' 1o ensitre that no expenditure not authorized in the budget, is
incurred by the University (othenvise than by way of investment);

(b} to disallow any proposed expenditure which may contravene the
provisions of this Act or the terms of any Statutes or ordinances;

- ... {¢) to ensure lhat no other financial irregularity is committed and to 1ake
" ﬂeps 1o0'5et rlghl any irrcgularities pointed out during audit;

(d) to ensure that the property and investments of the university are duly
preserved and manag ed

(5) The Fmance Ofi'cer shall have access S 10 and may requ:re the producl:on
of such records and documients of the University and the fumishmo of such
information pertaining to its affairs as in his opmlon may be necessary for ‘the

discharge of his duties. P '

(6) All contracts.shall be entered into and signed by the Finance Officer on
behalf of the University.

(7) Other power and functlons of the Finance Oﬂ'cer shall be such as may be
prescribed.

20. (1) The Registrar shalt be a whole—tiﬁlé officer of the University.

(2) The Registrar shall be appointed by the State Govemment on such terms
and condmons as'may be prescribed.

T BT

'{3) The Renvlstrar shall have the power to authenticate records on behalf of the
Unwersny .t : ] L

e ":“l‘:':-(l G

(4) The Reglslrar shalt be responmble for the due custody of the records and

Executive Council and shall be bound to place before the Executive Counci! all such
information as may be necessary for the transaction of its “business. He shail also
perform such other duties as may be prescribed or required from time to tine, by the
Executive Coungil or the Vice- Chancel[or but he shall nor by virtue of this sub-
section, be entitied to vote.

(5) The Registrar shall not be offered nor shall he accept any remuneration for
any.work in the’ Unwersnty save such as thay be prowded by the 1 regulauons

2L (I) The Controller of Examination shall be a whol- time off’cer of the
University.

(2} The Controller of Examination shall be appointed by theg “State
Governinent by notification and his remuneration and allowences shall be paid by the
: Um}iersny

(3) The Controller of Examination shall be responsible for the due custody of
the records pertaining 1o his weork. He shall be ex -officio Secretary of the Examination
Committee of the University and shall be bound to place before such commitiee all
such information as may be necessary for the transaction of its business. He shall also
perform such other dutics as may be prescribed by the Regulations or as may be
rcquiréd. from time 1o time, by the Executive Council or the Vice-Chancellor but he
shall not. by virtue of this sub-section, be entitled 10 vote.

(4) Subject 1o the superintendence of the Viee-Chancellor. the Controller of
Examination shall have administrative control over the employees working under him
and have. in this regard. all the powers ol the Registrar.

the common seal of the Unwersny He shall be the ex- afficio Secretary of the

The Registrar

The C ontroller
of Examinatipn

'\*I
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(5) Subject to the superintendence of the Examinations Committee, the ‘%

Controller of Examination shall conduct the examinations and make all other
arrangements therefore and be responsible for the due execution of all processes
conducted therewith,

{6) The Controller of Examination shall not be oftered not shali he accept any
remuneration for any work in the University except in accordance with an order of the
State Governiment,

(7} Where the Controller of Examination is for any reason unable to act or the

office of Controller of Examination is vacant, all the duties of the office shall be - H

performed by such person as may be appeinted by the Vice-Chancellor, until the

Controller of Examination resumes his duties or as the case may be, the vacancy is
filled.

22. The powers of Officers of the University other than the Chancellor,
““the Vice-Chancellor, lhetklﬁ"vm-ehaﬂeel-ler the Finance Officer, the Registrar and
* the Controller of Examinations, if any appomted shall be such as may be laid down by
the Statutes.

CHAPTERIY
AUTHORITIES OF THE UNIVERSITY

23. The following shall be the authorities of the University :-

{a) the Executivé Council;
{b) the Court:

fc) the Academic Council;
{d) the Finance Committee;
(e} the Boards of Faculties;

(/) the Selection Committees for appointment ofteachers ofthe
University;

(g) the Admissions Commilfee;
(h) the Examination Committee ; and

(i) such other authorilies as may be declared by the Statutes to be
authorities of the University.

24. (I) The Executive Council shall consist of the chairman and other
members specified in section 8 besides. four persons to be elected by members of the
Court from among such of them as are not earolled as student or in service of the
University. +

' (2) The term of the office of the members of the Executive Council other than
ex-officio members shall be such as may be prescribed.

(3} A person shall be disqualitied tor being chosen as and for being. 2 member
of the Executive Council if he or his refative accepts any remuneration for any work in
or for the University or any contract for the supply of goods 1o or for the execution of
any work for the University:

Provided that nothinz in this sub-section shall apply to the éccep'tance of any
remuneration by a teacher as such for any duties performed in connection with an
examination conducted by the University or tor any duties as Superintendent or
warden of a training unit or any hostel or proctor or tutor or any duties of @ simiar
nature in relation 1o the University.
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Explanation - (n this section, ‘relative’ means the refations defined in
seclion 6 of the Companies Act, 1956 and includes the wife’s {or husband’s) brother,
wife's (or husband’s) father. wife’s (or husband’s) sister, brother’s son and brother’s
daughter. -

f 23. (1) The Executive Council shall be the principal executive body of the  Power and duties
| university and. subject to the provisions of this Act, have the following powers, 2‘ H“_cl“"‘"’

Quncl
name|y:-

(i) to hold control of the property and funds of the University;

{11) 10 acquire or transfer any movable or immovable property on behalf
of the University:

(iii) to maLe amend or repeal Stamtes and Ordmances

(iv) o adm:nlstcr any funds placed at the disposal of the University for
specific purpose;

(V) 1o prepare the budget of the UniverSity;

.= e

(vi) to award scholarships. fellowshlp, bursaries, medals and other
rewards in accordance with the Statutes and Ordinances;

(vii) to appoint officers, teachers and other employees of the University
and to define their duties and the conditions of their service, and to provide
for the filling of temporary casual vacancies in their posts;

(viii) to fix the fees, emoluments and travelling and other allowances of
the cxaminers;

(ix) 1o direct the form and the use of the common seal of 1he University:

(x} to regulate and enforce d:sc1plme among members of the teaching
administrative and other staff of Unwcrsuy in accordance with the Statutes
and the Ordinances:

(xi) 10 manage and regulate -the -finance, accounts, investments,
property, business and all other administrative affairs of the University. and
for the purpose, appoint such agents as it may mmk fit; . :

- (xHi) to invest any money belonging to the University (mcludmo any
incom from any trust or endowed pmperty) in such stock, funds shares or
securities as ‘it shall from time to time think fit or in the purchase of
immovable property in India, with the like power of varying such investment
from time to time; '

(xiii) to provide the buildings, premises, furniture and apparatus and
other means needed for carrving on the work of the University; .

{xiv) 10 enter into. vary. carry out. and cancel contracts on behalf of the
University:

{xv) 10 rcgulate and determine all other maters concerning the
University in accordance with this Act, the Statutes and the Ordinances with
this Act, the statutes and the ordinances.

(2) No immovable propenty of the University shall, except with the prior
sanction of the Stae Government, be transferred (except by way of letting from month
1o month in the ordinary course of management ) by the Executive Council by way of
morigage. sale. exchange. gift or othenwise nor shall any money be borrowed. or
sdvanee taken on the security thereol except as a condition of receipt of any grani-in-
aid of the University from the State Government, or with the previous sanetion of the
State Govermnent. from any other person.
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The Court

A

(3) No expendlrure in respect of which approval of the State Government

ired by this Act or thie the Statutes or Ordinances shall be incurred except with
sucl'l approval prdv:ously obtained, and no post shall be created in the University
except with the prlor approval of the State Government or exccp{ in accordance with

" any gemeral or speclal.order of the State Government.

+ {4) The pay and other allowances 1o various categories of the employees of
the University shall be such as may be approved by the State Govermmenl.

{5) The Executive Council shall not exceed the limits of recurring and non-
recurring expenditure to be-incurred in each financial year {lxed by the Finance

" Committee.

(6) The Execittive Council shall not take any actlon in regard to the number
qualifications and emoluments of teachers, and the fees pavable to examiners, except
after consrderlng lhe adwce of the Academic Council and the Boards of Faculties
concemed .

) The Executive Couficil shail give diie cosideration to every resolution of

_the Courl, and take such action, thereon as it shail deem fit report.to the court. the.

action taken or, as the tase may be. the reasons.for non-acceptance of the resotution.

(8) The Executive Council may, subject to any conditions faid down in the
Statutes, delegate such of its powers as it deems fit to an officer or any other authority
of the University, or to a Committee appointed by it.

26. (1) The Court shall consist of the following members. namely —

CLASS |- ) N OFFICIO MLMHLRS
(i) the Chancellor; -
(u) the membcrs of lhe.l:‘.xecunve Councﬂ
(:u) the | Fmanee Oﬂicer '

CLASS l[—LlFE MEMBER‘E 0

(w) Such Indlans who have made donauons of not less than two lakhs
of rupees to the Unwersny

(v) such non-re5|denl lndlans who have made donatlons of not less than
ten thousand Pounds Sterlmo or their equwalent in other foreign currency 10
the University;

'CLASS [1I-REPRESENTATIVES OF TEACHERS ETC.

-

© {vi) the Deans and all other heads of the Hepartments of the ' University:

(vn) rwo represematwes of provosrs and wardens of host¥Ms of the
University- to be selected by rotallon in the manner presoribed :

(vm) ten t'eachtrs o be selecled in the. manner.prescr:bed
.r“ .

R . G_Ass lV-;éEGlSTEREB.‘GMDUr\TlS

{ix) Fifteen represenlalwes of registered graduates to be elected. by
registered graduaies of such standing as may be prescribed from amongsi
such of them as are not in theservice of the University.

CLASS V- REPRESENTATIVES OF STUDENTS.

(x) One student from each of the Facultics. who having secured the
highest marks in that faculty ar the preceding degree examination of the
University is pursuing a course of study for a postgraduates medical degree in
the University.
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CLASS VI- REPRESENTATIVES OF THE STATE LEGISLATURE
- (xi} one member of the Legislative Council to be elected by it;
{xii) bvo members of the Legislative Assembly to be elected by it

) {2) The terms of office of the members of each class, except classes 1, 11 and
V, mentioned in sub-section (1) shall be three years and the term of the members of the
said Class V shall be one year.
27. The court shall be an advisory body subject to the provision of this Act. It Powers and duties
shall have the following powers and functios, namely — of the Court
fa) to review from time to time, the broad policies and programmes of
the University and to suggest measures for the :mprovemenl and development
of the University;
{6) to consider and pass resolution on the annual report and the annual
accounts of the University and the audit report thereon +—
fc) to advise the Chancellor in respect of any matter which may be
referred to it for advice; and
' (d) to perform such other duties and exercise such other functions may
be assigned to it by this Act or the Statues or by the Chancellor.
28. (1) The Court shall meet once a year on a date to be fixed by the Vice- Mceringof
" Chancellor and such meeting shall be called the annual meetmg of the Court. _ the court
()] The Vlce Charicellor may, whenever he thinks fi 1, and shall, upon a
{  requisition in writing signed by not less than one-fourth of the total membership of the
Court. convene a special meeting of the Court.
29. {1) The Academic Council shall be the pricipal academic body of the Academic Council
University and, subject to the provisions of this Act, the Statutes and the
Ordinances — -

{a} shail have the control and general regulation of, and be responsible
for the maintenance of standards of instruction, education and research
carned on of imparted in the University;
(b) may advise the Executive Council on all academ:c matters mcludmu'
matters relating to examinations conducted by the Umversnty and
(c) shall have such powers and duttes as may be confen'ed or lmposed
* upon it by the Statutes. .
(2) The Academic- council shall consist of the following members, '
namely :(— -
. ) ) (i) the Vice- Chancellor .
(i} the Dean of lab faculues L -
(iii) all other heads of. departmems of the Umverslty,
{iv) all professors of the University who are not head of depariments;
(v) tvo retlred prmclpals of the King George 5 Medlcal College or State
Medical Colle es to be selected in the manner prescrlbed .
(vi) five teachers to be selected in the manner prescnbed .
(vii) the Dean of Studenis Welfare; . :
(viii) the Librarian of the University; and %
(ix) five persons of the academic eminenée to be co-opted in the
manner prescribed.
30. (1) The Finance Comimnitiee shall consist of- The Finanee
fa).the Vice-Chancellor; Committee
(b} the Principal Secretary to the State Government in the Medical
Education Department;

fcj the Principal Setretary 1o the Siate Government in the Finance
Department,

Hﬁmﬂﬁwema;mm—wt\ Owlledd j’-’tg SYELR
fef the Registrar : :
tf the Controller of Examinations:

¢2) the Tinance Officer. wha shall alse be the Secretarnn  of the
Committee.

PRIy
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The Facultics

Admissions
Commitee

(2) A member referred to clause (b) or clause (c) of sub-séction (1) may ,
instead of anendmg any méeting of the Finance Committee himiself, depute an officer -
not below the renk of a Jomt—Seeretary to the State Govemment and an officer s¢
deputed shall also have the ng,ht to vote.

(3) The Fipance Committee shall advise the Executwe Council ‘on matters -
relating to the administration of property and funds of the University. It shall, having
regard to the income and resource of the University, fix limits for the total recurring
and non-recurring expenditure for the ensuning financial year and may, for any.
special reasons, revise during the financial year the limits of expenditure so fixed and
the timits fixed shall be binding on the Executive Council.

(4) The Finance Committee. shal]qhave such, oﬂmer powers and duties as may
be conferred or imposed on rtby Ihls At or the Statutes.

31. (1) The: Umvemty shall have only two faculties , namely Medlcal and - g
Dental. "

(2) Eich Faculty sha]l eompnse such departments of teachmg as may be
priscribed and each dcpamnu'il "shlll have such subjects of srudy as may be assrgned
to it by the Ordmances . M _

3) 'Ihere “shall ber Boerd o}‘ each !-‘acu]ty the consmutlon ( meludmg the”
term of office of its membcrs ) and powers and dunes of whlch “shall be such as may

be prescribed.

(4) There shali bea Dean of each Faculty who shall be chosen ﬁom amongst
the professors by rotation in- ‘order of seniority and shall hold office for three years: -

(5) The Dean shall be dle Chamnan of the Board of Faculty be responsible
for - .
(a) the orgamzauon and conducl of the teachlno and research work af
departments comprised in the Faculty and

(b) the due observance of the Statutes Ordlnances and Regulanons
relating 10 the Faculty. . :

(6) In each department of teachmg in the Umversny there shall be a head of
department whose appomtment shatl be regulated by- Statutes:

Provided that every person holding the office of head of department

immediately before the date of commencement of this sub-section shall, subject to the

provision of this Act and Statutes , continue to hold “office on the same terms and
conditions as he held lmmedmtely before the said date.

(7) The head of - department shall be responsﬂ:le'to the dean for the
organization of teaching in the department and have such other powers and duties as
may be provided in the. Ordmances _' o

(8) There ‘shall be const:tuted in accordanoe wnh the provisions of the
Ordinances , Boards of Studies in respect of different subjecls of study and more than
one subject. may be assigned to one Board of Studies. k4

32. (1} There shall be an Admissions Committee’ of the University, the
constittion of which shall be such as may be provided for in the Ordinances .

(2) The Admissions Committee shall have the power to appoint such number
of sub-committees as it thinks fit.

(3) Subject to the superintendence of the Academic Council and to the
provisions of sub-section (§), the Admissions Commiitee shall lay down the principles
or norms governing the policy of admission for various courses of studies in the
University .

(4) Subject to the provisions of sub-section (3) the Commitiee may issue any
direction as respects criteria or methods of admissions including the number of
students to be admitted.




L :'i (S) Notwnhstnndmg anything co,ntamed in any other provnsmn of this Act,
' feservation of :&ﬁ for admission in any course of study in the University, for the
studeiits belongmg tn the Scheduled Castes, Scheduled Tribes and other backward

classes of citizens my be made and regulated by sueh law or orders as the Slate

Goveniitént mdy, by notification, make in that behalf. -

"~ (6) Notwuhstandmg anything contamed in the foregoing sub—sectors
adm:sslons to the undergraduate and post-graduate classes shall, subject to any orders
of the State Govermnment, contirue to be governed by the provision applicable to the
King George s Medical College immediately before the appointed date.

(7) No student admmcd to the Umversny in contravention of the provisions
of this section shall bé permitted to take Wp my examination conducted by the
University , and the Vlce-Chancellor shall havc l;he power to cancel any admission
made in snch conutvcmmn : -

- 33 (l) Tbm ‘shall be an Exammtmn Commmce in the University, the
constmmon of whnch shall be as may be prowded for in the Ordmances '

(2) The Commmee shall supervise generally all the cxammanons of the

Umvers:ty, including moderation and tabulatmn and perform the following other .

functions, namely :—

{a) 1o appoint examiners and moderators and , if necessary , 10 Temove
them; ) ’

(b) 10 review from time to time the result of University examinations
and subm:ssnon of reports thereon to the Acadernic Council;

(c) ‘to make recommendatlons to the academic COHI]CII for the
improvement of the examination system ;:

(d) to scrutmlze the list of examiners proposed by the Board of Studles
fi nallze ‘the same and declare the results of the Un wermty

(3) The Exammatlon Commlttee may appomt such number of sub commmees',

as it thinks fi it, and " in particular may dehgate to _any one or more persons or sub-
committees the power to deal wuh a.nd decuie cases relating to the, use of unfzur means
by the exammees

{4 Notwuhstandmo anylhmg contamed in thls Act, it shall be lawful for an
Examinations Committee or, as.the case may be, for a sub-committee or any person to
whom the Examinations Committee has delegated its power in this behalf under sub-
section (3) to debar an examinee from feture examinations of the Unwersnty ifinits
or his opinion, such examinee is guilty of using unfair means at any such examination.

34. The constitution, powers and duties of other authorities of the Umversny
shall be such as may be prescribed.

CHAPTER V

Appointment and Conditions of Service of teachers and Officers

35. (1) Subject to the provisions of this Act , the teachers shall be appointed
by the Executive Council-on the recommendation of a Sefection Committee in the
~ manner hereinafter provided . the selection commitiee shall meet as often as necessary.

(2) The appointment of every such teacher , not being an appointment under
sub-section (3) . shall in the first instance be on probation for one year which may be
extended by the Executive Council for a period not exceeding one vear :

Examination
Committce

Other Authorities

4

Appuointment vl
teachers
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Provided that no order of termination of service during or on the expiry of
the period of probation shall be passed in the case of a teacher of the University,
except by the order of the Executive Council made after considering the report of the
Vice-Chancellor and (unless the teacher is himself the head of the department ), the
head of the department concemed :

Provided further that no such order of termination shall be passed except afier
notice to the teacher concerned giving him an opportunity of explanation in respect of
the grounds on which his services are proposed to be terminated :

Provided also that if a notice is given before the expiry of the period of
probation or the extended period probation, as the case may be , the period of
probation shall stand extended until the final order of the Executive of Council under
the first proviso.

{3) (&) In the case of a teacher of the University other than a Professor , the
Vice-Chancellor in consultation with the Dean of the Faculty and the head of the
department concerned and an expert nominated by the Chancellor in that behalf may
make officiating appointment in a vacancy caused by the grant of leave to an
incumbent for a period not exceeding ten months without reference to the selection
Committee, but shall not fill any other vauncy or post llkely to last for more than Six
months without such reference . :

(b) Where before or after the commencement of this Act , any teacher is
appointed (after reference to a Selection Committee ) to a temporary post likely to
last for more than six months , and such post is subsequently converted into a
permanent posl or to a permanent post in a vacancy caused by the grant of leave to an
incumbent for a period exceeding ten months and such post subsequently becomes
permanently vacant or any post of same cadre and grade is newly created or falls
vacant in the same depariment, then unless the Executive Council decides to terminate
his services after giving an opportunity lo show cause, it may appoint such teacher in
a substantive capacity to that post without reference to a Selection Committee :’

Provided that this clause shall noi apply unIess the teacher concerned holds
the prescnbed quahﬁcatlons for the post at the time of such substantive appomtment
and he has served contmuously, for a period of not less than one year af‘ter his
appomtment made aﬁer reference to a selection commmee

Provided further thiat appomtrnent in 2 substaritive capacity under thls clause
of a teacher who had served, before such appointment , continuously for a penod of
less than two yedrs, shall be on probation for one year which may be extended for a
period not exceedmg one year and the prows:ons of sub-section (2) shall apply
accordingly . ‘ -

(4) The Se!ectlon Commmee for the appointment of a teacher shail consist
of—

(i) The Vice-Chancellor who shall be the Chairman thereof: "

(i) The Head of the Department concemed: 4

Provided that the Head of the Department shall not sit in the Selection
Commiuee, when he is himself a candidate for appointment or when the post
concerned is of a higher rank than his substantive post and in that event his
office shall be filled by the senior mast Professor in the Dzpartmem and if
there is no Professor, by the Dean of the Faculty:

Provided further that where the Chancelior is satisfied that in the special
circumstances of the case. a Seleciion Commintee canmot be constituted in
accordance with the preceding proviso. e may direct the constitution of the
Selection Comnmittee in such manner as he thinks fit.

(iii) In the case of a Professor or an Associate Professor. three expens,
and in any other case. 1wo experts to be nominated by the Chancelior;
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(5) (o) A panel of six or more experts in each subject of study shall be drawn
by the Chancellor after consulting the corresponding Faculty in Indian Universities
- such academic bodies or research institutions in or outside Uttar Pradesh as the
‘Chancellor may consider necessary. Every expert to be nominated by the Chancellor
-'-:under sub-section (4) shall be a person whose name is borne on such panel.

),

{b) A panel referred to in clause (a) shall be revised after every three years.

Explanation I- For the purposes of this sub-scction, a branch of subject in
which a separate coursc of study is prescribed for a postgraduate degree shall be
deemed 1o be a separate subject of study.

Explonation [I-Where the post of teacher 10 be selected is common to more
than one subject of study, the expert may belong to ejther of such subjects of study.

names of expens than required under sub-section (4} for serving as his nominees on
"the Selection Comumittee. [n such case, on any person whose name appears higher in
' the specified order not being available for a meeting of the Selection Committee, a

. person whose name appears nearest lower in the specified order shall be requested to
f_‘senre on the Committee.

! {6) No recommendation made by a Selection Committee referred to in sub-
- section (4) shall be considered to be valid unless one of the experts has agreed to such
selection. '

(7) Subject to the provisions of sub-section (6), the majority of the total
membership of any Selection Committee shall form the quorum of such Committe€ :

Provided that in the case of a Professor or an Associate Professor the persons
present to form the quorum must include at least two experis.

=\ but not more than three narmes for each post.

(9) In the case of appointment of a teacher, if the Executive Council does not
1 agree with the recommendation made by the Selection Committee, the Executive
A Council shall refer the matter to the Chancellor along with the reasons of such
disagreement, and his decision shall be final :

Provided that if the Executive Council does not take a decision on the
recommendations of the Selection Committee within a period of four months fromi the
date of the meeting of such Committee, then also the matter shall stand referred to the
Chancellor, and his decision shall be final . ‘

(10) The disqualification of members of Selection Committee for
appointment of teachers on the ground of interest for participating in the deliberations
of such Committees and other matters relating to appomtmenl of such teachers shall be
prescribed by the Statutes. : '

(11) No selection for any appointment under this section shall be made except
after advertisement of the vacancy in at least three issues of two newspapers having
adequate circulation in Uttar Pradesh. —

36. (1) Notwithslanding‘anything contained in any other provision of this Act,
an Assistam Professor substantively appointed in the University. or. an Associate
Professor. substantively appointed. or promoted under this section in University, who
has put in such length of service and possesses such qualifications as may be
prescribed, may be given personal promouun respectively to the post of Associate
Professor or Professor.

(2)The prometion under  sub-section (1) shall he given on the
recammendation of the Selection Committee. constituted under sub-seciion {4} of
Section 33. in such manner and subject to such conditions as may be prescribed.

fc) The Chancellor may intimate in a specified order, a larger number of

(8} 1t shall be open to the Selection Committee to recommerid one or more .

\V

- Promotion o 1he

Posl of Assaciate
Professol and
Professor




50

I USY STHERY e, 6 Ry, 2002

Contract of
appointment

of icachers of the
University,

Persinng,
Feavident
Furd ere,

Limhs or
mldlnong)
wiimmerative work
permissible o
leaehers.

Tribumal of
Abitemion

37. (1) Except as otherwise provided by Statutes, no salaried officer and
teackher of the University shall be appointed except under a written contract which shal

. be consistent with the provisions of this Act, the Statutes and Ordinances.

(2) The original contract shall be lodged with the Regiélrar and a copy thereof
shall be furmished to the officer or teacher concerned.

(3) Norwithstanding anything contained in any contract or other instrument,
no teacher of the University shall have right of private practice except to such extent if
any, and subject to such conditions and restrictions as the State Government may, by
seneral or special order specify.

38. The University shall constitute , for the benefit of its officers ,teachers and
other employees, in such manner and subject to such conditions as may be specified by
general or special order by the State Government such pension, insurance or provident

" fund, as it may deem fit mcludmg a fund from which such teachers or their heirs, as

the case may be, shali be paid pension or gratuity in the event of their incuming
disability, wound or death in connection with' the discharge of their duties as
Superintendent of a Centre or invigilator as defined in- Uttar Pradesh
Universities{Provisions regarding Conduct of Examinations) Act , 1965.

39. (1} The conditions regarding payment of remunel'atlon to the teachers for
any duties performed in connection with any examination conducted by an Indian
University or any body other 1hzm Publit Service Commission shall be such as may be
prescribed,

(2) No teacher shall at any time , hold more than one remunerative ofﬁce
carrying duties other than teaching or duties connected with examination. -

Explanation-The words ‘remunerative offices” include the offices of Warden
or Superintendent of a hostel, Proctor, Games Superintendent and Librarian.

40. (1) Any dispute arising out of @ contract of appointment referred to in
section 37 shall be referred to a Tribunal of Arbitration_ which shall consist of one
member nominated by the Executive Council, one member nomlnated by the officer or

teacher concerned and one member (who'shall act as convenor) nominated by the .

Chancellor.
(2} If for any reason, a vacancy occurs in the office of a member of the
Tribunal, the appropriate person or bady concerned shal nominate another person in

accordance with provisions of sub-section (1) to fi 1f the vacancy and the. proceedmos .

may be continued before the Tribunal from the" stage at Wthh the vacancy is filled.
(3) The decision of the Tribunal shall be final and bmdmg on the parties and
shall not be questloned in any court. | :
(4) The tribinal of Arbitration shall have the powers-
{a) To regulate its own procedure;
{6) To order re-instatement of the officer or teacher concercg:d and
fc) To a\\rd salary to.the off' icer or teacher. concemed afier deducting
there from such‘income which such officer or teacher might have otherwise
derived during his suspension, removal. dismissal or termination from
service. ‘ .
(5) Nothing contained in any law for the time being in force relating 1o
arbitration shall apply to an arbitration under this section. :
(6 No suit or proceedings shall lie in any court in respect of any matter which
is required by sub-section (1) 1o be referred to the Tribunal of Arbitration :
Provided that every decision of the Tribunal referred 10 in sub-section (3) shall be
executable by the lowest court having territorial jurisdiction. as if it were a decree of
that court.

RO Sty
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CHAPTER VI
Statutes, Ordinances And Regulations

Statutes . 41. Subject to the provisions of this Act, the Statutes may provide for any
matter reliting to the University and shall in particular, provide for -

fa) The constitution, power and duties of the authorities of the
University;

(8) The election, appointment and term of office of the members of the
authorities of the University, including the continuance in office of the first
members, and the filling in of vacancies in their membership and all other
matters relating to these authorities for which it may be necessary to provide;

{c) The powers and duties of the officers of the University;

{(d) The classification and recruitment {including minimum qualification
and experience) of teachers of the University, the maintenance by them of
their annual academic progress report, the rules of conduct to be observed by
them and their emoluments and other conditions of service (including
provisions relating to compulsory retirement)

(e) The recruitment (including minimum qualifications and experience)
and their emoluments and other conditions of service {including provisions
relaling to compulsory retirement) of persons appointed to other posts under -
the University,;

(f The constitution of a pension or provident fund or the establishment
of an insurance-scheme for the benefit of officers, teachers and other
employees of the University;

{g) The institution of degrees and diplomas;

{h} The conferment of honorary degrees;

() The withdrawal of degrees and diplomas, certificates and other
academic distinctions;

(i} The establishment, amalgamation, abolition and reorganisation of
Faculties;

{%) The establishment of departmenis of teaching in the Faculties;

() The ecstablishment, abolition and reorganization of hostels
maintained by the University; '

(m) The number, minimum qualification and experience, the
emoluments and other conditions of service, including the ag:ﬁ.of retirement
- and provisions relating to compulsory retirement of salaried employees(not
being teachers) of the.University and the preparation and maintenance of
record of their service;

'(n) The institwjon of scholarships. fellowships, studemships. medals
. and prizes; :

fo) The qualifications, conditions and manner ofl régistration of
graduates and the mainienance of a register of registered graduates;

pi The holding of convocation, il anv: and

fg) All other maiters which by this Act are to be or may be provided for
by the Staiutes.



.

Tt A TRy AL | oy = o By e

52

IR R FEMRY T9E, 6 RI=R, 2002 .

Statutes how
made

Ordinances

42, (1) The frst Statutes of the University shall be made by the State
Government, by notification, provided that for so long as the First Statutes are not so
made, the Statutes ol the Lucknow University as in force immediately before the
appointed date in so far as they are not so inconsistent with the provisions of this Act,
shall, subject to such adaptat'ions and modilications whether by way ol repeal,
amendment or addition as may be necessary or expedient, as the State Government
nay, by notification provide, continue in force, and any such adaptation or
maodification shall not be calied in question.

(2) The execwtive Council may make new or additional Statutes or may
amend or repeal the Statutes referred o in sub-section (I).

(3) The Executive Council shall not propose the draft of any Sizlute affecting
the status; power or constitution of any authority of the University unti! such authority
has been given an oppertunity of expressing its opinion upon the proposal and any
opinion so expressed shall be in writing and shatl be submitted to the Chancellor.

(4) Every new Statute or addition to a Statute or any amendment or repeal of
Siatute shall be submitted to the Chancellor who may assent 10 it or withhold his assent
there form or remit it to the Executive cotncil for further consideration.

(5) A Statute passed by the executive Council shall have effect from the date
it is assenled to by the Chancellor or from such later date as may be specified by him.

{6} Notwithstanding anything contained in the forgoing sub-sections, the
State Governmen! may in order 1o implement any decision taken by it in the interest of
learning. teaching or research or for the benefit of teachers, students or other sta(f or
on the basis of any suggestion or recommendation of the University Granls
Commission or the State or National Education Policy with regard to the qualifications
of the teachers, require the Executive Council to make new or additional Statutes or
amend or repeal the Statutes referred to in sub-section{1) within a specified time and if
the Executive Council fails to comply with such requirement of the State Government
may, with the assent of the Chancellor, make new or addmonal Statutes or amend or
repeal the Statues referred to in sub-section(}).

(7) The Executive Council shall have no power to amend or repeal the Statues
made by the State Government under sub-section{(6) or to make new or additional
Statutes inconsistent with such Statutes.

43. (1) Subject to the provisions of this Act and the Statutes the Ordinances
may provide for any matter which by this Act or the Statutes is to be or may be
provided for by the Ordinances.

(2) Without prejudice to the generality of the provisions of sub-section (1),
the Ordinance shall provide for the following matters, namely-

{a) The admission of students to the University and their enrolment and’
continuance as such;

{b) The courses of study to be laid down for all degrees, diplo‘_mas and
other academic distinclions of the University;

fv) The conditions under which students shall be admitied to the
examinations. degrees and diplomas of the University and shall be eligible for
the avwvard of such degrees and diplomas:

f¢f) The conditions of award of scholarships. fellowships, studentships.
bursaries. medals and prizes:

fe) The conditions of residence of students at the University and the
management of hostels maintained by the University:

tf) The recognition and management of hostels not mainwined by the
university;

:";;‘
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() The maintenance of discipline among the students of the University
and the punishment including suspension, expulsion or restrictions for breach
of discipline or for any violent or indecent ragging of fresh students by their
seniors;

(h} The fees which may be charged by the University;

{i) The conditions and mode of appoiniment and the duties of
examining bodies, examiners, moderators, invigilators and tabulators;

(7} The conduct of examinations;

(k) The remuneration and allowances including travelling and daily
allowances to be paid to persons employed on the business of the University;

() All other mauers which by this Act or the Statutes are to be or may
be provided for by the Ordinances. ’

. 44. (1) The first Ordinances of Umversmy shall be the Ordmances of the
Lucknow Umvers:ty as in - force lmmedlately before the appointed date msofar as they
are not inconsistent with the provisions of this Act :

Provided that for the purpose of bringing the provisions of any such
Ordinances into accord with the provisions of this Act and the Statutes, the Chancellor
may by order make such adaptations and modifications of the Ordinances whether by
way of repeal , amendment or addition as may be necessary or expedient and provide
that the Ordinances shall as from such date as may be specified in the order have effect
subject to the adaptations or modifi catlons 50 made and any such adaplauon or
modification shall not be m!ied in quesuon e

Ordinances how

made

(2) Save as otherwise provnded in thls secuon, the Executwe Councll may,',
from time to time, make new or additional Ordinances-or may amend or, repeal the .

Ordmances referred to m sub—secuons (1) _
Provided that no Ordmance shall be made——- _‘ B s

(a) affecting the admission of student, or prescribing examinations to'be
recognized as equivalent to the University examinations or the further

qualifications mentioned in sub-section (1) of section 45 for admission to the .

degree courses of the University, unless a draft of the same has been proposed
by the Academic council; or.

(b) affecting the conditions and mode of appointment and duties of
examiners and the conduct or standard of examinations or any course of study
except in accordance with a proposal of the Faculty concerned and unless a
-draft of such Ordinance has been proposed by the Academic Council; or

(c) affecting the number, qualifications and emoluments of teachers -of
the University or the income or expenditure of the University, unless a draft
of the same has been approved by the State Government.

{3) The Executive Council shall not have power 1o amend any draft proposed -

by the Academic Council under sub-section (3) but may- reject it or return to the
Academic Council for reconsideration either in whole or in part together with any
amendments, which the Executive Council may suggest,

(4) All ordinances made by the Executive Council shall have effect from such -

date as it may direct and shall be submined as soon as inay be 10 the Chancellor.

(5) The Chancellor may at anv time signify to the Exccutive Council his
disaliowance of such Ordinances other than those referred to in clause (¢) of the
proviso (o sub-sectton (2} and from the date of receipt by the Executive Council of
intimation of such disallowance, such Ordinance shall become void.



-54 I TSy IHEROT Wi, 6 Fa=Ey, 2002

(6) The Chancellor may direct that the operation of any ordinance other than
those referred to in clause (¢} of the proviso to sub-section (2) shall\be suspended until
he has an opportunity of exercising his power of disallowance. An order of suspension
under this sub-section shali cease to have effect on the expiration of one month from
date of such order.

Regulations 45, (1) Subject to the provisions of this Act, the siatues and the Ordinances,
an authority or other body of the University may make Regulations-

{a) laying down the procedure to be followed at its meeting and the
number of members required to form the quorum;

ofm T e

(&) providing for 2ll matters which by this Act, the Statues or the
Ordinances are to be provided by Regulations; and

IR

{c} providing for any other matter solely conceming such authority or
body and not provided for bry this Act, the Statutes and the Ordinance.

{2) The regulations made by any authority or other body of the University
shall provide for the giving of notice to its members of the dates of meetings and the
business to be transacted thereat and for keeping of record of the proceedings of such
meetings.

o

R R

(3) The Executive Council may direct any authority or other body of the
University other than the Court to cancel or to amend in such form as may be specified
in the direction, any Regulation made by such authority or body and such authority or
body shall thereupon cancel or amend the Regulation accordingly.

(4) The Academic Council may, subject to the provisions of the Ordinances,
make Regulations providing for the course of study for any examination, degree or
diploma of the University only after the Board of Faculty concemned has proposed a
-draft of the same. :

{5} The Academic Council shall not have power to amend or reject an-y draft
proposed by the Board of Faculty under sub-section (4), but may retum it to the Board
for further consideration tooether with its own suggestions.

{(6) Until any Reﬂulanons are made under this section, the relevant
Regulations of the Lucknow Unwersxty as in force lmmedlately before the appomted
date shall continue to be in force.

CHAPTER VII -
Annual Reports And Accounts

Annual Report 46. (1) The Annual Report of the University shall be prepared under-the
direction of the Executive Council and shall be submitted to the Court a month before
its annval meeting and the Court shall consider it in its annual meeting. <

{2) The Court may by resolution make recommendations on such report and
. communicate the same to the Executive Council which may take such action thereon
as it thinks fit.

Accounts and 47. (1) The annual accounts and balance-sheet of the University shall be

Audit prepared under the direction of the Executive Council and all accruing by the
University from whatever source and all amounts disbursed or paid shall be entered in
the accounts maintained by the University.

(2) A copy of the annual accounts and the balance-sheer shall be submitted 10
the State Government which shall cause the same 1o be audiled.

(3) The annual accounts and the balance-sheel audited shall be printed and
copies thereof shall, together with copies of the audit report, be submitted by the
Executive Council to the Court and the Siate Government.
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(4) The Executive Council shall also prepare, before such date as may be
prescribed, the budget for the ensuning year.

(5) Every item of new expenditure above such amount as may be prescribed
which is proposed to be included in the budget shall be referred by the Executive
Council to the Finance Commitiee, which may make recommendations thereon.

{6) The Executive Council shall, after considering the recommendations, if
any, of the Finance Committee approve the budget finally.

(7) The apnual accounts, the balance-sheet and the audit report shall be
considered by the court at its annual meetings, and the Court may, by resolution make
recommendatibns with reference thereto and communicate the same to the Executive
Council.

]
{
'
i
i

(8) It shall not be lawful for the Vice-Chancellor or the Executive Council to
incur any expenditure —

(a} either not sanctioned in the budget, or in the case of funds granted to
the University, subsequent to the sanction of the budget, by the State
.Government or the Govemment of India or the University Grants
Commission or any intemational organization or Foundation, save in
accordance with the terms of such grant:

e 0T
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Provided that not withstanding anything in sub-section (7) of section
17, the Vice-Chancellor may, in the case of fire, flood, excessive rainfall or
other sudden or unforeseen circumstances, incur non-recurring expenditure
not exceeding rupees fifty thousand not sanctioned in the budget and he shall
immediately inform the State Government in respect of all such expenditure;

(6) on any litigation in opposition to any order of the Chancellor or of
the State Government purporting to be made under this Act.

48. (1) An officer specified in any of the clauses (B) to (i) of section 14 shall
be liable to surcHai‘ge for the loss, waste or misapplication of any money. or property of
the University, if such loss , waste or misapplication is a direct consequence of his
neglect or misconduct.

(2) The bmcedure of surcharge and the inaﬁn_eL of recovery of the amount
involved in such loss, waste or misapplication shall be such as may be prescribed.

CHAPTER VII

Miscellaneous

49. (1) Except as expressly provided by this Act or the Statutes, officers of .
the University and members of authorities of-the University shall so far as may be, be
chosen by methods other than election.

(2) Where a provision is made in this Act or the Statutes for any appointment
by rotation or according to seniority or other qualification, the manner of rotation and
determination of seniority and other qualifications shall be such as may be prescribed.

(3) Where a provision for an election is made in this Act, such efection shall be
conducted according to the System of proportional representation by means of the single
wransferable vote, and where provision for an election is made in the Stawses. it shall he
held in such manner as the Statuies may provide.

{4) Except as expressly provided by this Act, no officer or einployee of the
University shall be eligible 10 seek election 1o any authority or other body of ihe
University.

Surcharge -

Manner of
appointment of
officers and
members of
authorities,
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members, of any authority or body of the University shall be filled in the same manner
in which the members whose vacancy is to be filled up was chosen, and the person
filling the vacancy*shail be a member of such authority or body for the residue of the
term for which the person whose place he fills would have been a member.

(2)'A person who is a member of any authority of the University as a
representative of another body, whether of the University or outside, shali retain his
seat on such authority for only so long as he continues to be the representauve of such
body.

31. No act or proceeding, of any aulhorlry or body or committee of the
University, shall be invalid merely by reason of—

{a) any vacancy or defect in the constitution thereof; or

(b} some person, having taken part in the proceedings who was not
entitled to do so; or

{c) any defect in the electlon nom:natlon or appomtmenl. of a person
acting as member thereof; or e :

(d) any irregularity in its procedure not affecting the merits of the case.

52. The court may, by a two-third majority of the members present and voting
remove any person from membership of any authority or other body of the University
upon the ground that such person has been convicted of any offence which, in the
opinion of the Court, is an offence involving moral turpitude or upon the ground that
he has been guilty of scandalous conduct or had behaved in a manper unbecoming ofa
member of the University and may upon the same ground withdraw from any person
any degree, or certificate conferred or granted by the Umversuy

53. If any question arises whether any person has ‘been duly elected or
appointed as, or is entitled to be 2 member of any. authority or other body of the
University (including any questione as to, the validity of a Statute, Ordinance or
Regulation, not being a Statute or Ordinance made or approved by the State
Government or by the Chancellor) is in conformity with this Act or the Statutes or the
Ordinances made thereunder, the matter shall be referred to the Chancellor and the
decision of the Chancellor thereon shail be final:

Provided that no reference under ll‘llS section shall be made-

fa) more than three mouths afier the date when the question could have
been raised for the first time; -

(b) by any person otfier than an authority or officer of the Umversny or.

a person aggrieved: ‘
Provided further that the Chancellor may in exceptional circumstanccs%'

fa) act suo motu or entertain a reference after the expiry of the period
mentioned in the preceding proviso;

6} where the matter referred relates o d dispute about the election, and
the eligibility of the persons so elected is in Joubt. pass such orders of stay as
he thinks just and expedient.

54. (1) A copy of any receipl. application. notice, order. proceeding or
resolution of any authority or commiuee of the University or other documents in
possession of the University or any entry in any register duly maintained by the
University. it certified by the Registrar shall be received as prima facie evidence of
such receipt, application. notice. order procecdings. reselwtion or document or the
existence of entry in the register and shall be admined as evidence ol 1he matters and
transaclions therein recorded where the original thereof wonld. if produced . have been
admissible in evidence. '
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{2) No officer or servant of the Unwerswy shall in any pn:rCeedmg to which the
“University is not a party, be required to produce any document register or other record of
the Universily the contents of which can be proved under subssection (1) by a certified
! ' copy, OT to apprar as 8 witness to prove the matters and transactions recorded therein
i " unless by order of the court made for special cause.

CHAPTER IX
Transitery Provision

55. (1) Every authority of the University shall, as soon as may be after the Cunstiwnion of
commencement of this Act, be constituted in accordance with the provisions of this o
Act :

{

{2) Until any authoriiy of the University is constituted under sub-section (1),
the State Government may, by order, direct by whom and in what manner the powers,
duties and functions exercisable or dischargeable under this Act by any authority of
University other than the executive Council shall exercised or discharged.

'56. Notwithstanding the transfer of the institutions from lhe Luanow
University to the University. )

" “f@) AN“appointment made, orders issued , degrees or diplomas
conferred or certificates issued, privileges granted or other things done
(including registration of graduates) under any such cnactment, shall be
deemed to have been respectively made, issued, conferred. granted or done
under the corresponding provisions of this Aci, and except as othenvise
provided by or-under this Act continue in force unless and until they are

_ superseded by any order made under thls Act

ST L
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_ - (b} all pmceedmgs of Seleeuon eomrmttee for appomtment of teachers - ,
of ng .George’s  Medical College which. took place., before . the Ly

_ commencement, of this. Act and all actions by the Executive Council of: the

. Lucknow University. in respect ( of the récommendations of such Selection
Commmee. where no orders of appomtment on the bas:s thereof were passed
before the commencement of this Act, shall be deemed to have been valid,
but further proceedmgs in connection with such- pendmg selections ‘shall be-
taken in accordance with the provisions of this Act and be continued front the
stage where they stood immediately before such commencement;.

- fc) until fresh panels of experts are drawn up‘,huq‘der sub-section (5)
section 35, the Chancellor, may nominate experts to Selection Committee
under that section from 6ut of the panels in existence immediately beforé the
commencement of this Act:

Provlded that the provisions of Eap}anauons land ll to lhe sub-section Y
(3} of said section shall apply also to the panels of experts referred to in tltis
clause and to nominations made from such panels under this clause:

{dy until a Finance Officer is appointed in the University. the functions
of ‘the Finance Officer under this Act shall be performed by the Firance
officer of the King George’s Medlcal college:

(e untit a Registrar is appointed in the University. the functions of the

Registrar under this Act shall be performed by a teacher of the University
nominated by the Vice-Chauncellor.
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Power 10 remove 57. ) The State Governinent may for the purposes of removing any'_
difTicultics

difficulties, particularly in reiation to the transition from the provisions of the Ulttar
Pradesh State Universities Act, 1973 to the provisions of this Act, direct that the
provisions of this Act shall during such period as may be specified in the order, have

¢+ effect subject to such adaptations, whether by way of modification, addition or
omission as it may deem necessary or expedient :

Provided that no such order shall be made after {rom the date of
commencement of this Act.

(2} Every order made under sub-section (1} shall be laid before both the
Houses of the State Legislature as soon as may be after it is made.

~ (3) No order made under sub-section (1) shall be called in question in any
court on the round that no difficulty as is referred to in that sub-section existed or was
required to be removed.

¥ : | By order,
' A: B. SHUKLA,
Pramukh Sachiv.

STATEMENT OF OBJECTS AND REASONS -

With a view to providing proper treatment to the patients suffering from various deseases and
developing a centre of excellence in the field of medical science in addition to the Sanjaya Gandhi Post
Graduate Institute of Medical Sciences in the State, it has been decided to make a law to provide for the
establishment of a I!-Q‘le‘dic'al‘Univé'r“sity' b'y'thé name of Chhatrapati Shahuji Maharaj Medical University by
transfer of the King Gebrge's Medml College dhd thé Gandhi Memona! and Associated Hospitals from
the Umvers:ty of Lucknow lo the sard Med lca! Unwersnt)

The Utla: Eradesh Chtlall(&?ﬁtl Shqhujl Mqha,raj Medgcal Un,wcrsny Bl" 2002 is introduced
accordingly. - .
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‘Uttar Pradesh Adhiniyam Sankhya 13 of 2003) as passed by the Uttar Pradesh Legislature and assented to
by the Governor on December 16, 2003.

THE UTTAR PRADESH CHHATRAPATI SAHUJI MAHARAJ MEDICAL
UNIVERSITY (SECOND AMENDMENT) ACT, 2003
(U.P. ACT NO. 13 OF 2003)
[As ?assed by the UmZN Pradesh Legislature |

ACT

to amend the Uttar Pradesh Chhatrapati Shahuji Maharaj Medical University Act, 2002,
IT IS HEREBY enacted in the Fifty-fourth Year of the Republic of India
as follows:—

1. This Act may be called the Uttar Pradesh Chhatrapati Shabuji Maharaj Short title
Medical University (Second Amendment} Act, 2003.

2. In the Uttar Pradesh Chhatrapati Shahuji Maharaj Medical University General amend-
Act, 2002, hereinafter referred to as the principal Act, for the words mentin UP. Act
“Ulttar Pradesh Chhatrapati Shahuji Maharaj Medical University” wherever occurring no. 8 of 2002
including heading and long titie the words “King George’s Medical University™
shall be subsrituted.

2 In section 11 of ihe principal Act affer clause (uvii) the following Amendment of

clause shall be inserted, namely -— section 11

“(xviii) to admit any Government or private Medical College to the
privileges of affiliation or recognition in such manner and on such terms and '
conditions as may be prescribed and to withdraw or curtail any such privilege,
and to guide and control the work of such college”. ‘

STATEMENT OF OBJECTS AND REASONS

Various organisations are demanding for changing the name of “Chhatrapati Shahuji Mabaraj
Medical University, Lucknow” by the “King George’s Medical University Lucknow™. In the support of the
said demand it has been argued that the King George’s Medical College has its reputation not only at
provincial or national level but also at the international level for the last 95 years in the field of medical
education, training and research. The said Medical College has produced scholars and great goctors at
international level. The graduate and post graduvate doctors who have studied from the said medical coliege
are working even now a days in various foreign countries such as America, Canada, Australia, England,
Newzealand, South Africa eic. and are maintaining their reputation in the field of medical education.
Considering the demand of the said organizations it has been decided to amend the Uttar Pradesh Chhatrapati
Shahuji Maharaj Medical University Act, 2002 to change the name of “Chbatrapati Shahuji Mabharaj
Medical University, Lucknow” by the “King George's Medical University, Lucknow”. It has also been
decided to amend the said Act to empower the said University to admit any Governmnent or private Medical
College to the privileges of affiliation or recognition. ‘

The Uttar Pradesh Chhatrapati Shahuji Mabaraj Medical University (Second Amendment)
Bill, 2003 is introduced accordingly.

By order.,
'R. B. RAO,
Pramukh Savhiv.
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No. 331(2)/LXXIX-V-1--13-1(ka)7-2012

Dated Lucknow, March 28,2013
IN pursuance 07 ine provisions of clause (3 of Article 348 ef the Constitutioﬁ the Governor is
‘-pleased to order the pubhcanon of the followmg English translation of the Chhatrapatl Shahuji Maharaj
_Chlkltsa Vlshwawdyalaya Uttar Pradesh (Sanshodhan} Adhiniyam, 2012 (Uttar Pradesh Adhlruyam
Sankhya 6 of 2013) as _passed_by the Uttar Pradesh Legislature and assented to by the Govemnor on

March 26, 2013,
THE CHHATRAPATI SHAHUJI MAHARAJ MEDICAL UNIVERSITY.
UTTAR PRADESH (AMENDMENT) ACT 2012
{(U.P. ACT NO. 6 of 2013)
. [As passed by the Utiar Pradesh Leéfﬁature]

AN
ACT

Jurther 10 amend the Chhatmpat: Shahuﬂ Maharcy Medical University, Uttar Pradesh
Aet, 2007 '
IT IS HEREBY enacted in the Slxty-t[*nrd Year of the Repubhc of India as follows :—

(1) This- Act may be called the Chhatrapan Shahuji Mahara] Medxcal Short title and
Umvermry Uttar Pradesh (Amendment) Act 2012. - commencement

(2) It shall be deemed to have come 1nto force on August §, 2012,

o In the Chhatrapati Shahujl Mabharaj Medncal Un1vers1ty, Uttar Pradesh Act, - General
2002, for the words "Chhatrapati Shahuji Maharaj Medical University, Uttar Pradesh” :‘j‘n:‘f:‘:': ':Of
wherever occuring mc]udmg headmg and long title the words "Klng George's Medical 2002 '
.Umversuy, Uttar Pradesh" shall be substituted:

U.P. Ordinance 3.(1) The Chhatrapan Shahuji Maharaj Medical University Repealand -
ne- ‘_; of 2012 ‘Uttar Pradesh (Amendment} Ordinance, 2012 is hereby repealed Saving
(2) Notmthstandmg such repeal, anything done or any action -
taken under the provisions of the' principal Act as amended by the :
Ordinanee referred to in sub-section (1) shall be deemed to have been
done or taken under the corresponding provisions of the principal Act
as amended by this Act as 1t the provisions'of. this Act were in force at

all material times.
- i

STATEMENT OF OBJECTS AND REASONS

By the King George's Medical U‘m'vérsity (Second Amendment) Act, 2007 (‘U.P. Act no. 18 of
2007) the mame of the King George's Medical University hae been changed by the name of C-hhatrapati
Shahuji Maharaj Medical University. The King George's Medical College has its reputation not only at
PTO\:-FiIncial or national level but also at the international level for the last 105 years in-the field of medical
Educatiqn, training and research.and ti’t& said medicail college has produced scholars and great doctors at
Intemational level. The graduate and post graduate doctors who have studied from the said medical college
are working even now a days in various foreign countries such as America, Canada, Australia, England,
Nﬁeraland South Africa etc. and are maintaining thelr reputation in the ﬁeld of medical education. The
feputation of this institution by the name of King George s Medical College is prevalent as vet in other
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paris of this country and in foreign countries. The change of" the name of the King Gcorge 5 Medica)
University by the name of Chhatrapan Shahuy Maharaj Medical University the reputation of the msmuuon
has been af‘fecled In other pants of this country and in foreign coumnes il anyone tells the name of the
Chhatrapati Shahuji Maharaj Medical Umversuy he should have to give the name of King George's
Medical College in order to intwoduce the Univeristy. it has therefore been decided to amend the
Chhatrapati Shahuji Maharaj Medical University Uttar Pradesh Act, 2002 1o change the name of the
*Chhatrapati Shahuji‘ Maharaj Mcaical Unive_rsily Uttar*Pradesh" by lhe’ “King George’s Medica]
University Utiar Pradesh™.

éince the State Legislature was not in session and immediate legislative action was necessary 10
unplement the aforesaid decision. the Chhatrapati Shahuji Maha}aj Medical University Uttar Pradesh
(Amendment) Ordinance. 2012 (U.P. Ordinance no. 4 of 2012) was promulgated by the deémor on
August 08, 2012, '

This Bill is introduced to replace the aforesaid Ordinance.

By order,
S.K. PANDEY
Pramukly Sachiv.
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